NATIONAL COMPANY LAW TRIBUNAL @
SINGLE BENCH
CHENNAI

ATTENDANCE CUM ORDER SHEET OF THE HEARING OF CHENNAI BENCH, CHENNAI
NATIONAL COMPANY LAW TRIBUNAL, HELD ON 24/11/2017 AT 10.30 AM

PRESENT: SHRI Ch. MOHD SHARIEF TARIQ, MEMBER-JUDICIAL

APPLICATION NUMBER : CA/44/2017

PETITION NUMBER : CP/4’I7§/ (IB)/2017

NAME OF THE PETITIONER(S) : INDIAN BANK

NAME OF THE RESPONDENT(S) : BKR HOTELS AND RESORTS PVT LTD

UNDER SECTION : 7 RULE 4 OF INSOLVENCY & BANKRUPTACY CODE 2016
S.No. NAME (IN CAPITAL) DESIGNATION SIGNATURE
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ORDER

Mr. R. Venkatakrishnan, RP along with his Counsel present and submitted to
extend the period of the Corporate Insolvency Resolution Process for further a period
of 90 days under section 12(2) of the IBC, 2016 on the ground that the Corporate
Debtor has filed one Writ Petition No.15627/2017 before the Hon’ble High Court of
Madras. The same was withdrawn on 21.08.2017 and thereafter an appeal was filed
before the Hon’ble NCLAT, New Delhi on 14.09.2017 which has been dismissed on
20.11.2017. The time period of 90 days will be over on 26.11.2017.

In view of the circumstances and as has been recommended by the CoC in its
meeting on 01.11.2017, the time period of the Corporate Insolvency Resolution
Process against the Corporate Debtor is extended for 90 days with effect from
26.11.2017. The order passed on 30.05.2017 shall remain in operation for a further
period of 90 days. Accordingly, CA/44/2017 stands disposed of.
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